NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

CA No0.501/2019 IN
CP (IB) No.118/Chd/Pb/2019

Under Section 22(3) of IBC, 2016.

In the matter of:

V.K. Traders ...Petitioner/Operational Creditor
Versus
Tripurari Agro Pvt. Ltd. ...Respondent/Corporate Debtor

Present:  Mr. Harsh Garg and Mr. Pulkit Goyal, Advocates for the
petitioner.
None for the respondent.

CA No0.501/2019

This application is filed for substitution of the resolution
professional. Resolution of the meeting of Committee of Creditors is placed
on record for the said substitution. Also placed on record is the consent of the
incoming Resolution Professional. Learned counsel for the petitioner has
informed that the CIRP costs and professional charges of the outgoing

Resolution Professional have already been paid.

The outgoing Resolution Professional is directed to hand over all
the information and documents, if any, in his possession to the incoming
Resolution Professional. The incoming Resolution Professional shall follow
the directions already given for submission of the progress reports regularly.

With these directions the application is allowed.
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CA No0.501/2019 stands disposed of.

July 19, 2019
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